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Development Scheme, each MP has a choice to
suggest to the District Collector, works to the tune of
Rs.1 crore per year in his or her constituency. Some
M.Ps have suggested that the amount of Rs. 1 crore
be enhanced on the ground that the same isd
insutficient.

(b) No. Sir.

(c) Does not arise.

Non-conventional Energy
Sources in Karnataka

4196. SHRI S.D.N.R. WADIYAR : Will the PRIME
MINISTER be pleased to state :

(a) whether the Government have taken any step to
tap power from the non-conventional energy sources in
Karnataka;

(b) if so, the steps taken in that direction during the
Eighth Plan;

(c) the achievement made in this regard during that
Plan period; and

(d) the details thereot?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (DR.
S. VENUGOPALACHARI) : (a) and (b). Significant
emphasis has been placed during the 8th Plan on
generation of power from non-conventional energy
sources in the country, including Karnataka State.
Steps taken include, commercialisation through
private sector participation, introduction of fiscal
incentives by Central and State Govts. favourable
policies by State Electricity Boards, soft loans,
budgetary support for limited demonstration projects,
international assistance and institutional
arrangements.

(c) and (d). In the area of Small Hydro Power
upto 3 MW capacity, 2 projects of aggregate capacity
of 1.35 MW have been commissioned so far during
the 8th Plan period. 22 projects aggregating to 33
MW have been allotted to the private sector and are
at various stages of installation. 14 potential sites
have been identified in the state which may be
considered suitable for installation of Wind Farm
projects. A 2 MW Wind Farm Demonstration project
has been commissioned at Kappataguda in
Dharwar district. In addition, preliminary interest
has been shown by four sugar mills in the State
to undertake bagasse based cogeneration
projects.
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[Translation]
Poverty Line

4197. SHRI LALIT ORAON : Will the Minister of
PLANNING AND PROGRAMME IMPLEMENTATION be
pleased to state :

(a) the revised norms to ascertain the persons living
below poverty line;

(b) the present income limit fixed in this regard;

(c) the State-wise number of persons living below
the poverty line;

(d) whether the number of persons living below
poverty line is continuously increasing in Bihar; and

(e) 1t so, the details thereof and the reasons
thereot?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRI YOGINDER K. ALAGH) : (a)
and (b) The Task Force on Projections of Minimum
Needs and Effective Consumption Demand constituted
by the Planning Commission in 1979 recommended a
poverty line of Rs. 49.09 per capita per month for rural
areas and Rs.56.64 per capita per month for urban
areas at 1973-74 prices. This has been used as the
criteria for estimating persons living below the poverty
line. The poverty lines have been updated for the
year 1987-88 as monthly per capita consumption
expenditure of Rs.132.0 in rural areas and Rs.152.3 in
urban areas. -

(c) The lastest estimates for state-wise number of
persons living below the poverty line are available for
the year 1987-88. These are given in the statement
attached.

(d) and (e). No, Sir. The incidence of poverty in
Bihar has declined from 40.54 per cent in 1983-84 to
34.44 per cent in 1987-88. The number of people below
poverty line also declined from 301.05 lakh in-1983-84
to 278.12 lakh in 1987-88.

STATEMENT

State-wise Number of People below
Poverty Line in 1987-88

S.No. States No. of People below
poverty line (lakhs)
1 2 3
1.  Andhra Pradesh 165.16
2. Assam 37.44
3. Bihar 278.12
4. Gujarat 56.12




